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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH

CF.395 of 1999
in
OUA NO.1814 of 1994

New Ueihi, this 25th day of Aprii, 200U

Hon'bie Shri Justice v.Rajagopaia Reddy, VvC(dJ)
Hon"Dle SmL. Shanta Shastry, Member(A)

5. kumar

5/0 Late shri Hardyal Singh

/0 E-1u8

East of kaiiash

new Deini. ...Petitioner

{8y onhri1 B.5.Mainee,Advocate through
proxy Shri Madhok )

versus

1. 5hri D.FP.Tripathni
secretary
Ministry of Raiiways
New Ueihi.

2. Shri Ashok Kumar

Member (Mech. )

Rallway Boara, Rail Bhavan

Hew Deihi.
. Shri U.F. Gupta

seéneral mManager

Diesal Locomotive WOrks

Jaranasi. . . .Hespondents
(By Mrs. B.5unita Rao,Advocate)

urder (orai)
By Ready,dJ.
The foliowing directions nave been issued

while setting asigde tThe removal order of The

petitioner:

{1) The orders gated 1.12.494 and
14.1.495 shall stand setl aside.
Lid) The applicant sha oe

P
eiligioie for pay and aliiowances Tor tne
pericd of removal of service i.e. from
2U.5.82 Till The date of the
superannuation i.e. 31.8.91.
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i1i1) The appiicant shall aiso be
Tigipie for ail the retirai beneftits
neciuding pension, gratuity, Ieave
sncashment, insurance mohey eLC.

. (D

{ivi The respondents are directed
To make all the payments, aue To 1Tnhe
appiicant, within a period of 3 months
from the date of issue of a copy of
this order.’

2. The CFP is filed compiaining that the above

directions have nol been compiied with so Tar.

5. In the compliance affidavit it 18 now
stated by the respondents that in compiiance witr
the order of the Tribunail that the petitioner’s
retirement benefits have been caiculated. He was
alsc aliowea proforma promotion and fTixation from
due date i.e. from the date his Junior was
promoted. The petitioner has been sent tThe
retirement bDenefTits fTorms which now have toc De

fiilea up by him and sent back to the office.
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regarcs arrears of pay and alliowances, it 1
stated UThat The arrears have been computed for
the period from 20.5.82 to 31.8.271 from the oid
recoras of various places and rates of aliowances
payable for tThe reievant period have peen

gatnered and bills have beenh prepared and sent To

Lhe ACCOounts  Department for preparation of
cheques and prompt action is Dbeing taken tTo
release Lhe payments soon.

4, In view of the above statement made 0Dy

the respondents, in our view, the directions nhave
peer complied with and that no contempt has bDeen
committed by the responhdents. However, we direct

Lhe respondents Lo prepare the cheque and pay the



same to the petitioner within a perioa of ten
days from today and as soon as The petitionar
sends the retirement benefits forms duiy filiec
in. the respondents should fix tThe retiremen:

penefits and pay the same expeditiousiy.

5, in view of the above, the CF
NOT ice dischargead.
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Member (Al vice Chairman(J)
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